Union of India and
Han‘bla hjay 3mhri-ﬁﬁ
Hon'ble G.S. Sharmaeaﬁ T e R R
( By Hon'ble A.Johri-AM)

.

Civil Services prallminary Examlnatluﬁ,1gﬂ?

response to an advertisement. He sent ﬁﬁa
apnlication on 22nd of January,1987. This
application was rejected by the Union Public
service Commission as it was received late,i.e,

it was received on 2.2.1987 instead of last daﬁﬁ
of 27.1.1987. The petitioner has sought raliaf
praying that the order of the Union Public Saruiaﬁ
Commission dated 20.4.1987 rejecting his

cand idatupe may be quashed and the respondent s

be directed to entertain the aforesaid appllmatiaa

and to permit the petitioner to appear in the Egig}{

oxamination. He has alse asked forF interim rslief.

D e have heard the learned cpunsal_gﬁgg”'"l

pﬂtitiﬂﬁEI‘¢ The apnlicatinn was sent by thﬁf




fgd {.E;..":,p_.n'-.:-:- e

to entertain the petitlanafia fﬁ;ﬂ

tentamounts to dlacrlmlnatrnn. Hﬁ

that Union Public Service CqmmlagLf+;.

a different date for certain other at

of the Union and therefore, the dagﬁ-%éiﬁ--

been fixed for other States should be kﬁﬁk; m
the only date by which the annllcatlnns sho

have been rsceived from all the States of @mi;ﬁ%
We have gone through the application 2t Annexure-
11l of the petitian. This is a letter from “
Union Public Service Commission to the
petitionar dated 20.4.1987 rej=cting bia
candidature on account of receipt of his
application on 2.2.1987 instead n;f%7.1.193?.”
In this annexure, an extract of thEIEmplgyﬁﬁn% f

f

Neus special supplement dated 13.12.86 has ala@
% _
een prndUCﬁd and it lays down that &nmﬁl&%a

application forms must reach the Sec

Uﬂiﬂn pUbliﬂ SE‘-I‘UiEE CDmmiSﬂiﬂn’ Nwﬂﬂ

post or by perscnal delivaery at the co
Sy il

or bofare 27.1.87.A date 10.2.1982
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petifinn and th=refore,

admission stane

e

Dt. Bape 9,1987
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